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and this year under the non-resident Indian 
imports scheme; the number of films cleared 
and released for exhibition; 

(b) what are the reasons of delay in 
clearing the remaining cases;  and 

(c) what was the objective of this non-
resident Indian imports scheme and the extent 
to which these have  been   fulfilled? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V. N. GADGIL),: 
(a) Upto 18-8-85, 51 feature films had been 
cleared by the National Film Development 
Corporation for import by the non-resident 
Indians. As per copies of bills of entry 
submitted by the non-resident Indians, upto 
18-8-85, 27 films had actually been 
imported—all in 1985. As regards release of 
these films for exhibition, the non-resident 
Indians are not in all cases required to give 
information  to  the  Corporation; 

(b) The applications of non-resi 
dent Indians for import of feature 
films are cleared expeditiously. In 
those cases where there is delay, the 
reasons   generally  are: 

(i) Non-submission of relevant 
documents required to be sent with the 
applications: and 
( i i )  Non-receipt of a print/video cassette 

from the applicants in the absence of which 
the films cannot be  pre-viewed. 

(c) The main objective  of the po 
licy regarding import of films by non 
resident   Indians   is   to   import   good 
non-MPEAA   (Motion  Picture  Export 
Association of America)  foreign films 
in  larger   number,   as   the     National 
Film   Development   Corporation     can 
import only a limited number of films 
due to constraints of foreign exchange. 
Thrt   objective   has  been   fulfiled    to 
some    extent.   A    number    of    for 
eign films Have already been impor 
ted.    However, due to absence of the 
guidelines  regarding quality  of films 
to be imported, initially, all tihe films 

 


